P UBL ’ C ANN o UNCEM EN T 3 6 tThZe T/:\t;gg;rgro ﬁ] Eglr?yme?sec?r?t%]zsdi?eug ;Zagis representing 15.76% of the paid-up capital of . Depository National Securities Depository Limited
: 3.7 The Acquirer has taken steps to regularize the reporting requirements under Chapter Il of the giplt;s;orybPartlmpant ::‘D;()Cliink Limited
H Regulations for the period from 1997 to 2002 as per the SEBI Regularization Scheme, 2002 umber
FO r Th € Oﬁe nti on Of Th €S h are h o I d ers Of ) and has made yearly disclosures during 2003-2005. ’ Account No 20180259
.38  Information of PACs For shares which are tendered in electronic form, the bank account as obtained from the
AR O N I C H E M I CAL I N D U ST R I ES L I M IT E D The details of PACs are as under - . beneficiary provided by the Depositary will be considered and the warrants will be issued
) ) - . (a) Saraswati Commercial (India) Limited, a public limited company with its registered . with the said bank particulars. Shareholders of Aroni having their beneficiary account in
Registered Office: K.K. Chambers, 4th Floor, Sir Purushottamdas Thakurdas Road, Fort, Mumbai - 400 001. office at 15, Chittaranjan Avenue, 4" Floor, Kolkata - 700 072. . CDSL have to use inter-depository delivery instruction slip for the purpose of crediting
. . . their equity shares in favour of the special depository account with NSDL.
The company was incorporated on January 24, 1983 and currently having an authorized - )
CAS H O F F E R F O R ACQ U |S |T| O N O F F U LI_Y PAl D U P E Q U |TY S HARE S O F equity share capital of Rs.75,00,000/- divided into 7,50,000 equity shares of Rs.10/-. 9.6 Shareholders are advised to ensure that the Form of Acceptance cum Ackn_ow_ledgement
each. The issued and paid up capital of Rs.64,00,000/- comprising of 6,40,000 equity . and other documents are complete in all respects, otherwise the same is liable to be
R S 'I O / E AC H F RO M S H AR E H O L D E R S shares of Rs.10/- each. The Equity Shares of Saraswati are listed on the Stock Exchange, . rejected. In case of dematerialized Equity Shares, the shareholders are advised to ensure
. - Mumbai (‘BSE”) and the Calcutta Stock Exchange Association Limited, Kolkata (‘CSE’). | that their Equity Shares are credited in favour of the Depository Escrow Account before
The company is engaged in the business of trading in shares and securities and making the Closure of the Offer. The Form of Acceptance cum Acknowledgement of such
This Public Announcement (“PA”) is being issued by JM Morgan Stanley Private Limited (hereinafter referred to as long term investments in shares and securities and in financing body corporates. . gifrg:etuzl|éleéjsﬁrciu:)t¥t::g§; nvsit”ct:gdrg?:ctlg dfavour of the Depository Escrow Account
« " ; f : P f “ irar? It's total income for the financial year ended March 31, 2005 was Rs 5.02 Lacs as b " ) ) .
the' Manager to the Offer ) on behalf of W!nro Commgrmal (India) Limited (herelnafter. r.eferred to as the “Acquirer”/ compated f RS 20,83 Lacs for he financial year ended March 31. 2004, Proftsfor he” 9.7 In adition to the address mentoned in paragraph 9.5, the shareholders o Arori, who
"Winro), pursuant to and in compliance with Regulation 11(2) of Chapter Il of Securities and Exchange Board of financial year ended March 31, 2005 was Rs 0.12 Lacs as compared to Rs 10.86 Lacs wish to avail and accept the Offer can deliver the Acceptance Form alongwith all the
. . . . . M . . for the financial year ended March 31, 2004. For the financial year ended March 31, * relevant documents at any of the collection centers below.
India (Substantial Acquisition of Shares and Takeover) Regulations, 1997 (hereinafter referred to as the “Regulations”). 2005, It had a Book Value per share of R 85.90 as against Rs 85.88 fo the financial Name and Address of ToiNo. | FaxNo. | ContactPerson | Mode of
year ended March 31,2004. For the financial year ended March 31, 2005. It has an - the Collection Centre Delivery
1. BACKGROUND TO THE OFFER "24 Slnﬁe the eq#]ty thares Otf /iLoan are mfrDeqtuentIy Itratded ofn Athe arl])ovebmentﬁ)ned bstock E:Tlgg E)erff;gifga(lE;i)r :fnﬁzgﬁi:;: flsnlagcolgayeafeﬂded March 31, 2005 as against - VICS Limited 022 022- | Mr Ashok Gupta | Registered
1.1 Winro Commercial (India) Limited, a public limited company with its registered office at 15, _ eﬁc angdes }N' I re e’\rlle}nc(e:hot e d”gg&‘?r: ha(?r? r\tla ”3 fn o trortu ats te%n t/(-J\n:s? Ly an - i ) T EEIEs A o ’ Unit: Sri Venkatesh Bhavan,| 28215235 | 28350456 Post/Hand
Chittaranjan Avenue, 4% Floor, Kolkata - 700 072 (the “Acquirer”) is making this PA to independent valuer, M/s. Chaturvedii & Shah, Chartered Accountants (situated a axmi . (b) Jacqart Chemical Industries Limited, a public limited company with its registered - Plot No. 27 Road No. 11, Delivery
acquire upto a maximum of 452,015 equity shares of Rs. 10/~ each (‘Equity Shares’) ©  10Wers, First Floor, Bandra Kurla Complex, Bandra (E), Mumbai - 400051, India, Telephone: . office at K.K. Chambers, 4th Floor, Sir Purushottamdas Thakurdas Road, Fort, - MIDC, Andheri (E
quire up 915 equity (‘Equity ) . d h Reaul licabl ! . Andheri (East),
representing 10.98% of the fully paic-up equity share capital of Aroni ata price of Rs.31.50 - +91 22 30616100 Fax: +91 22 30616125), in accordance with Regulation 20(3) (@pplicable Mumbai - 400001 . Mumbai - 400 093
presenting y P P equity p tap as on March 31, 1998) with respect to each Trigger Date when an open offer should have umba
per Equity Share (‘the Offer Price”) plus interest of Rs.35.20 per Equity Share, calculated - P 99 P The company was incorporated on January 1. 1985 and currently having an authorized - - .

t the rate of 15% from July 28. 1998 upto J 5 2006 i.e. the scheduled been made, based on the audited accounts of Aroni for FY 1997, FY 1998, FY 1999, FY  company wa: p ryll, 1 y having MCS Limited 033- 033- | Mr Alok Mukherjee|  Hand
attne rate ot 15% per annum from July 26, upto January o, €. the scheduled - 2000 and FY 2001. equity share capital of Rs.22,500,000/- divided into 2,250,000 equity shares of Rs.10/- - 77-2A. Hazra Road 24767350 | 24541961 Delivery
date of the payment of consideration (the interest amount being subject to change depending . ; ; f 3 i ; ’

A y h ; . ) . ) . each. The issued and paid up capital of Rs.20,400,000/- comprising of 20,400,000 equity - Kolkatta 700093
upon the actual date of dispatch of such payment of consideration) (hereinafter referred to The fair value of Equity Shares of Aroni has been arrived at by M/s Chaturvedi & Shah, 3 . H
g s e : P ; ; > ; - e . shares of Rs.10/- each. The Equity Shares of Jacqart are listed on only the BSE. The . - X - - _
as “Offer”). This Offer is being made to rectify the violations made by the Acquirer Group | Chartered Accountants vide their valuation certificates dated August 8, 2005 considering the company is engaged in the business of trading in shares and securities and making Business Hours: Mondays to Fridays between 10:00 A.M. to 1:00 PM. and
(as defined hereinbelow) in terms of certain acquisitions made by them without making a financial parameters of Aroni with reference date to respective Trigger Dates as mentioned long term investments in shares and securities and in financing body corporates . 2:00 P.M. to 4:00 P.M.
public announcement or inter-se transfers amongst themselves without reporting the same in the table under para 2.5 below and by placing reliance on the Supreme Court judgement - 9 ) ) ) 9 body corp ’ Saturdays between 10:00 A.M. to 1:00 P.M.
for exemption as per the requirements of the Regulations. : in the case of Hindustan Lever Employee Union v. Hindustan Lever Limited and others, . It's total income for the financial year ended March 31, 2005 were Rs 299.69 Lacs as . Holidays: Sundavs and Bank Holidavs
12 Theaggregate shareholding of the Promoters of Aroni, the persons acting in concert (PACS”) * (1995) 83 Com Case 30. Considering this judgement, weighted average has been taken by . compared to Rs 66.58 Lacs for the financial year ended March 31, 2004. Profit after tax . ys: Y Y
" and the Acquirer (collectively referred to as the * Aéquirer Group’) in Aroni is 3,672,085 * applying higher weight of 2 to the value per Equity Share under earnings capitalization method , for the financial year ended March 31, 2005 was Rs 165.51 Lacs as compared to Rs | 9.8 All owners of shares, registered or unregistered, who own the shares at any time prior to
Equity Shares representing 89.02% of the total equity share capital of Aroni as on the date - and market value method (using market price of the Shares as quoted on Stock Exchanges) 16.48 Lacs for the financial year ended March 31, 2004. For the financial year ended the closure of the Offer are eligible to participate in the Offer. Unregistered owners and
of this PA. The details of such éhareholding are as under — . and lower weight of 1 to the value per share under net assets method to arrive at Fair value March 31, 2005, Target Company had a Book Value per share of Rs 31.18 as against Rs shareholders who do not receive a copy of the Letter of Offer can send their application in
' ) ) i ) ) . per Equity Share of Aroni. Anillustration of calculation with reference to Trigger Date March 23.06 for the financial year ended March 31,2004. For the financial year ended March * writing to the Registrar, on a plain paper stating their Name, Address, Number of shares
(a) The Promoters being, Mr. Ashwin Kumar Kothari, Mr. Rohit Kothari, Mrs. Meena 31, 1998 is given below:- 31, 2005, Target Company has an Earning Per Share (EPS) per share of Rs 8.11 as * held, Number of shares offered, Distinctive Numbers, Folio No. together with the original
Kothari, Mrs. Savita Kothari, Mrs. Niyati P Mehta, Mrs. Tejal Kothari, Ashwin Kumar - - - against Rs 0.81 for the financial year ended March 31,2004. . share certificate(s), valid transfer deed(s) and a copy of the contract note issued by the
Kothari (S) HUF, Ashwin Kumar Kothari HUF, P C Kothari (HUF), Mr. Harisingh - Method Value per share (Rs.) | Weights Weighted . ’ - e s " : . broker through whom they acquired their shares. No indemnity is required from the
Shyamsukha, Mr. Jaysukhlal N Shah, Mrs. Vanleela J Shah are collectively holding . X) v Amount (c) Four Dimensions Securities (India) Limited, a public imited company withits registered } dg Y acq ’ y 1S Teq
1,899,935 Equity Shares representing 46.06% of the total shareholding/voting rights x*Y) office at K.K. Chambers, 4th Floor, Sir Purushottamdas Thakurdas Road, Fort, Lnregistered ouners.
of Aroni. : Net Assets Method 47.00 1 47.00 Mumbai — 400 001. 9.9 Incase of non-receipt of the Letter of Offer, eligible persons may send their acceptance to
(b) The PACs are Saraswati Commercial (India) Limited (‘Saraswati), Four Dimensions . Earning Capitalization Method 39.29 2 7859 The company was incorporated on January 5, 1985 and currently having an authorized - ﬁj&iﬁ"j}?ﬁ;&igf& p;gﬁr;}fﬁ'ggchh;gn’:‘:;“ser}]@gﬁgﬁzz a“l')lé’\‘,"ebesro°af:gar’§§cm'ﬁé
Securites (India) Limited (FDSIL") and Jacqart Chemical Industries Limited (*Jacqart). Imputed Market Value Method 36.30 2 72.60 equity share capital of Rs5,00,00,000/- divided into 50,00,000 equity shares of Rs.L0 Registrar on or before the close? of the Offer, .., December 21, 2005,
The PACs together with the Acquirer are holding 1,772,150 Equity Shares representing P . . each. The issued and paid up equity share capital of the Company is Rs.4,59,00,000/- g ad d :
42.96% of the total shareholding/voting rights of Aroni. : Total 5 198.19 comprising of 45,90,000 equity shares of Rs.10 each.The Equity Shares of FDSIL were = 9.10 The Registrar will hold in trust the shares/share certificates tendered in physical form and
- . - " ] : Fair Value per Equity Share (Rs. 39.64 listed on the BSE, however, FDSIL was delisted from BSE with effect from March 18, - shares lying in credit of the special depositary account, Form of Acceptance cum
13 gm:)er;ges;ﬂtrr:e fg";'g,z ?’? {ﬂsr{gg}eﬁ]:ﬁe‘ﬁj},fﬁe,f(ft?nu"ﬁ' ;;Stshg:‘d;\r;gneisa%%Lstﬁglégesgfﬁz . per Equly (Rs. 2002.The Company is engaged in the business of share broking and making long term - Acknowledgement, if any, and the transfer form(s) on behalf of the shareholders of Aroni
P/-E Y L 9 91g . Rounded off 40.00 investments in shares and securities. It is a Corporate Member of the National Stock - who have accepted the Offer, until the cheques/drafts for the consideration and/or the

h. details of th her than th ) | Adjustment on account of increase 26.66 Exchange of India Limited, Mumbai. unaccepted shares/share certificates are dispatched/returned.

14 The detais o t e PACS Ut‘ ert ént ?Acquwer are as under - o : 'nf gquny s?]are C'?‘p'ttﬁl d“tef o f'sﬁlz‘e It's total income for the financial year ended March 31, 2005 was Rs 1135.45 Lacs as © 9.11 Applications in respect of shares that are the subject matter of litigation wherein
(a) Saraswati Commercial (India) Limited, a public limited company with its registered . ﬁo %?TES Eitargflz;rr]es?nrca:égsoe i compared to Rs 1165.08 Lacs for the financial year ended March 31, 2004, Profit after - the shareholder(s) may be precluded from transferring the shares during the
office at 15, Chittaranjan Avenue, 4" Floor, Kolkata - 700 072; . from 27 go gOO 10.41.25 000 shares tax for the financial year ended March 31, 2005 was Rs 333.04 Lacs as compared to - pendency of the said litigation are liable to be rejected in case directions/ orders

b) Jacgart Chemical Industries Limited, a public limited company with its registered office - el il Rs 789.42 Lacs for the financial year ended March 31, 2004. For the financial year . regarding these shares pending transfer are not received together with the shares
(b) q p! pany g

at K.K. Chambers, 4th Floor, Sir Purushottamdas Thakurdas Road, Fort, Mumbai — Rounded off 27.00 ended March 31, 2005, It had a Book Value per share of Rs 47.48 as against Rs 40.23 . tendered under the Offer. The Letter of Offer in some of these cases, wherever
400 001; and .25 The details of Trigger Dates, acquisition prices, fair value per share and other financial - for the financial year ended March 31,2004. For the financial year ended March 31, , possible, would be forwarded to the concerned statutory authorities for further
(c) Four Dimensions Securities (India) Limited, a public limited company with its registered - parameters of Aroni as on various Trigger Dates are given in table below:- 2005, Ithas an Earning Per Share (EPS) per share of Rs 7.26 as against Rs 17.20 for | action at their end.
office at K.K. Chambers, 4th Floor, Sir Purushottamdas Thakurdas Road, Fort, Mumbai - Trigger Dates the financial year ended March 31, 2004. - 9.12 Shareholders who have sent their shares for dematerialization need to ensure that the
R oo TS [ [om | 6w | 3035 [ G [ |- FORMATINABOUTTHE TARGET COMPANY
L5 Aroni has disclosed the changes in the shareholding/voting rights of the Acquirer Group to - 97 98 98 99 2000 | 2001 | 01 [*41 The Target Company was incorporated under the name and style of “Aroni Commercial * f the offer. Le. December 21. 2005, else the applicati 1d be refected
SEBI as per the disclosures required under Regulation 8(3) (from F.Y.1997 to F.Y.2002 .1 imited” o [mi ; " . ortne ofter, I.e. December 21, , else the application would be rejected.
res , ) 52weeksaverage | Infre- | Infre- Infre- Infre- Infre- | Infre- | Infre- Company Limited” as a public limited company on January 11, 1985 vide Certificate of - ) )
under the SEBI Regularization Scheme, 2002 and yearly disclosures from 2003-2005) . e denty | auent went went venty | auenty | auenty | Registrafion No. 35047 of 1984-85 issued by the Registrar of Companies, Maharashtra with - 9-13 Unaccepted Share Certificates, transfer forms and other documents, if any, will be retuned
(Disclosures”). | P 9“6 deé/ %ra det)il q’ra dezi/ %ra degi/ %ra det)il ?’ra deg l}ra det)il its registered office at 29 Bank Street, 1% Floor, Fort, Mumbai 400 023. The Acquirer was - by Registered Post at the shareholders'/unregistered owners’ sole risk to the soleffirst
1.6 The instances of violations/ non-compliances of the Regulations in case of Aroni involving - — issued a Certificate for Commencement of Business pursuant to section 149(3) of the Act on . shareholder. Shares held in dematerialized form to the extent not accepted wil be credited
the changes in shareholding/voting rights of the Acquirer Group (in aggregate or inter-se) . i) iri‘”czeks average qlngnetiy q'[’]‘;rnetiy qILrJZr:tiy thT;rneliy q'S;’nzy "e’l“;ng Tr;\ldoing . January 16, 1985 by the Registrar of Companies, Maharashtra. . gack_ltof the s;n&ebdeﬁozltoryfa_cclount with tr?e gespecftg/e depository pa’;tuﬂpaml ads per the
afer the Regulations came o efecton February 20, 1997 e as under - . L | T | oy | oy | e - The name of the Target Company was changed to *Aroni Chemical Indusiies Limited” on - etallsfurnished by the beneficial ownerin the Form of Acceptance cum Acknowedgement.
(i)  OnFebruary 20, 1997, the shareholding of the Acquirer Group was 1,386,962 Equity - — pr— A A T | NA A A A June 9, 1992 vide a fresh Certificate of Incorporation No. 11-35047 issued by the RoC pursuant -~ 9-14 While tendering shares under the Offer, NRI/OCBj/foreign shareholders will be
Shares representing 79.25% of shareholding/ voting rights to the total paid-up capital . | 1) Préferentia i o : i i i o to section 23(1) of the Act and the registered office has been shifted with effect from . required to submit the previous RBI approvals (specific or general) that they would
of Aroni. . aIIotrEe?tln last one May 20, 2004 to K.K. Chambers, 4th Floor, Sir Purushottamdas Thakurdas Road, Fort, . have obtained for acquiring shares of Aroni and a No Objection Certificate/Tax
(i)  On September 16, 1997, Mr. Ashwin Kumar Kothari, Mrs. Meena Kothari, Mrs. Savita - ¥§ar egr? . Mumbai - 400 001, Tel No. 022 - 5638 8600. . Clearance Certificate, indicating the amount of tax to be deducted by the Acquirer
hari and Ashwin Kumar Kothari sold N oA d Uity Sh figger Date ) - . ) - before remitting the consideration, from the Income-Tax authorities under the
Kothari and Ashwin Kumar Kothari sold 400, 100, 400 and 50 Equity Shares . —— n m .42 The Target Company is at present engaged in investment, trading and finance activities. It - y ; p
ively and hased ity Sh It thereof. th iv) Highest price 27.679 | 3150 N.A. 20.01 1380 | 6.05 7.00 ‘ ] o - h Income-tax Act, 1961. In case the previous RBI approvals are not submitted, the
respectively and FDSIL purchased 2,550 Equity Shares. As a result thereof, the aid by Acquirer also had a chemical manufacturing activity at Birlagram, Nagda (Madhya Pradesh). Till . Acquirer reserves the right to reject the shares. In case the aforesaid No Objection
shareholding of the Acquirer increased by 1,600 Equity Shares representing an increase Paic by e September 1999 the Target Company was engaged in manufacturing of chemical Aluminum au gt o refect oy >sai0 110 ol
. 3 ALt . P! g pany gag g .
of 0.09% in the shareholdingfvoting rights. Group for Chioride Anhvd d Wind P G tion in the state of Madhva Pradesh. It h Certificate/ Tax Clearance Certificate is not submitted, the Acquirer will deduct tax

) o ) o acquisition of 0rf| e d”. yArlous_ an Chlln i o:\verr] denera Iodn\/l\?' dePS aeg adnya bra_ esh. fthas at the currently prevailing rate as advised by their tax advisors on the entire

(i)~ On December 20, 1997 there was an issue and allotment of bonus Equity Sharesin .| shares @ (Rs. Per wransferred its Aluminum Chloride Anhydrous and Wind Power Generation businesses to a consideration amount (Offer Price as well as interest thereon) payable to such non-
the ratio of 1:2 as a result of which the aggregate shareholding increased 02,083,743 | Share) joint venture company Atofina Catalyst India Limited w.e.f March 16, 1999 pursuant to the resident shareholders. For details of tax deduction in case of resident and non-
Equity Shares, however, being a bonus allotment, there was no increase in the - - order received from Honorable High Court Bombay on July 8, 1999 pursuant to a Scheme of resident shareholders' including tax deduction at source on the accrued interest
aggregate percentage of shareholding/ voting rights. *| V) Negotiated price NA. NA. NA. NA. NA | NA [ NA Arrangement under section 391 and 394 of the Companies Act, 1956 and held 49% equity - 4 :

' - - o +|  paid underany Share capital of this joint venture company till September 2004. In September 2004 the * component, please refer to the Letter of Offer, which would be sent sortly
(iv) On March 31, 1998 and April 16, 1998 Winro purchased 6,600 and 3,675 Equity .| agreement 1d this 49% Equity sh ital fi | - 9.15 Incase of resident Shareholders tendering their shares under the Offer, the Acquirer

Shares respectively, as a result of which the shareholding of the Acquirer Group " +—— - Target Company sold this 49% Equity share capital to Atofina S.A.France. ill ded he i £ th iderati bl h
increased by 10,275 t0 2,094,018 Equity Shares representing 79.77% of shareholding/ *| V1) Fair Value per 27009 2700 | 27.00 | 2200 | 2200 | 2100 | 18.00 |* 43 The detals of share capital of the Target Company are as under - will deduct tax on the Interest component of the consideration payable to suc
voting riahts ! e . . share as per L . Shareholders exceeding Rs. 5,000 per Shareholder at the rate of 22.44% in case of
9 1gnes- ) ) - . Valuation reports () The authorised capital of the Target Company as on the date of PA is Rs. 7,50,00,000 resident corporate Shareholders, at the rate of 11.22% in case of resident partnership
(v) On Decembir 17, 1998 there was an |s"sue of 10,03,000 lI)Equny Shafres (an?lng oE . (Rs. per share) divided into 75,00,000 Equity Shares of face value of Rs. 10/- each. X firms and at the rate of 10.2% in case of resident individual Shareholders, trusts,
conversion of 5,00,000 Zero Interest Fully Convertible Debentures of Rs. 35/- eac| - i i ’ i " ; ; association of persons or body of individuals if the amount paid is upto Rs. 1,000,000
" ” AN : : . . . . 5 . . . ii) The issued, subscribed and fully paid-up equity share capital of the Target Company is . . . VR
(‘FCDS")) to Saraswati, Winro, FDSIL and Jacqart on preferential basis and 5,00,000 Eﬁ;‘g%;:)’ 1449 | 1449 | 1140 | 1516 | 1516 | 242 | (270) (i) The issued subscribed and 41Y2PS oooquﬂityYShares p 9 pany and at the rate of 11229 if the amount paid exceeds Rs.1,000.000. As per the
bonus Equity Shares thereon. As a result of such conversion of FCDs, 600,000 Equity * . ' o T ' : provision of the Income-tax Act, 1961, if the resident Shareholder requires that no
Shares each were issued to Winro, Saraswati and 240,000 and 60,000 Equity Shares PJE ratio - 4.4 The Equity Shares of the Target Company are listed on the BSE and CSE. However, 1,500,000 - tax be deducted or tax be deducted at a rate lower than the prescribed rate, then in
respectively to FDSIL and Jacgart. As aresult of the issue of the FCDs, the shareholding - + Industry © 5.00 5.00 3.50 3.50 3.50 240 | 250 |- Equity Shares of the Target Company are pending listing with the CSE, though the same - such an event the resident Shareholder will be required to submit No Objection
of the Acq.uirer Group increased to 3,592,918 Equity Shares representing 87.10% of . « Offer Price 1.36 1.36 143 1.09 1.09 713 | (6.07) have been Iis_te_d with the BSE. The Target Company has followed up with the a_uthorities at. Certificate from the Income-Tax authorities or a self-declaration in Form 15G, as
shareholding/voting rights. . to Earnings CSE for the listing of these shares, but has not heard from them as of date of this PA. There . may be applicable, indicating the rate at which the tax is to be deducted by the
(vi) On March 9, 1999 there was inter-se transfer amongst the Acquirer Group whereby - RONW of Target 2314 | 2314 22.08 29.00 29.00 | 442 | (5.19) is no complaint from any shareholder of the Target Company in relation to this matter. With . Acquirer before remitting the consideration. All the Shareholders eligible to receive
Mr. Harisingh Shyamsukha and Ms. Arti Shyamsukha transferred 66,000 Equity Shares .| Company(%) reference to the Trigger dates, the Equity Shares were infrequently traded on the BSE and | an interest component of the consideration payable exceeding Rs. 5,000 per
each as gift to Ms. Tejal Kothari representing 3.2% of shareholding/ voting rights. CSE in terms of Regulation 20(3) (applicable as on March 31, 1998). However, as on date of Shareholder, would be required to give their PAN number for Income Tax purposes.

) ) ! ) ) Book Value 6264 | 6264 | 5162 | 5227 | 5227 | 5469 [ 5199 PA, equity shares of Aroni are frequently traded on BSE. ) ) - o )

(vii) During FY 2000, Jacgart acquired an aggregate of 33,500 Equity Shares starting - Per Share . . K ; - 9.16 The offer is not subject to any minimum level of acceptance and the Acquirer will acquire
from Noverber 8, 1999, however, only 33,200 Equity Shares so acquired were lodged . ™ zerccmre e 2767 | 3150 | 2700 | 2200 | 2100 | 2100 | 1800 |- 45 LatestFinancial Data of the Target Company is as under - . all equity shares of Target Company that are tendered in valid form in terms of this Offer
for transfer in the year FY 2000 — 2001. Hence, the Disclosures for the year ending . share of () to (vi) ’ ' ' ’ ' : ’ It's total income for the financial year ended March 31, 2005 was Rs 1637.95 Lacs as compared - uptoa ma>l<imum of 452,915 Equity Shares representing 10.98% of the fully paid-up equity
Marchh f3lv ﬁml S.hfi}'\’ ﬁtﬂ mireashe Ig'f 33Yf2t(|)10 Equ't}’ Sgares held by j’ﬂt‘cgagz-ﬁAglg .| above Rs) to Rs 178.73 Lacs for the financial year ended March 31, 2004, Profit after tax for the financial . share capital.
result of such acquisition the shareholding of the Acquirer Group increased to 3,626, . o )
Equity Shares rgpresenting 87.90% of%he shareﬂolding/votipng rights. However, the *|  Interest per 3314 | 3520 | 2726 | 1927 | 1058 | 1446 | 1110 %ﬁgg;gﬁsﬁa’;":ﬁjh azriﬂf’a{”afogj ﬁﬁ’fﬁhﬁi ileyceoaTgﬁzjitij t&;ﬁﬁff%&“ﬁﬂ;&f - 917 Aschedule of the key events in respect of the Offer is given below:
balance 300 Equity Shares acquired by Jacqart has not been lodged for transfer il ) fsrr;?r:etf)elg £e Book Value per share of Rs 91.69 as against Rs 56.70 for the financial year ended March Activity Day Date
tr}et r?atxi of this Pé\ and ?ﬁ?ﬁe dsutch Ertirl]l_lty PSAhares are notincluded in the shareholding 120 days from 31,2004 For the financial year ended March 31, 2005, it has an Earning Per Share (EPS) Specified date (for the purpose of Friday October 14, 2005
ot the Acquirer Group tillthe date of this PA. | e Trigger per share of Rs 34.99 as against Rs 0.39 for the financial year ended March 31, 2004. determining the names of shareholders
(viii) On July 30, 2000, there was an inter-se transfer of 160,000 Equity Shares from * . to whom the Letter of Offer would be sent)
Mr. Ashwin Kumar Kothari to Mrs. Meena Kothari and thereupon, Mrs. Meena Kothari * ?ﬁisa;péo 2006 -5 REASONS FOR THE OFFER AND FUTURE PLANS . Last Date for receiving competitive bid Tuesda November L. 2005
on February 5, 2001, made an inter-se transfer of the same to Winro and Jacqgart in - i +5.1 The Offer is being made pursuant to SEBI (SAST) Regulations to rectify the violations made - - 9 comp - y -
lots of 30,000 and 130,000 Equity Shares respectively. . Conmderaupn 60.81 66.70 54.26 ar21 31.58 | 3546 | 29.10 by the Acquirer Group in terms of certain acquisitions leading to “Consolidation of Holdings” - Date by which Letter of Offer will be Wednesday November 23, 2005
Furthermore, the Equity Shares acquired by Mrs. Meena Kothari were not lodged for * (Pr'ceh p'”SF'Q”‘e’eSU in terms of Regulation 11(2) and inter-se transfers amongst the Acquirer Group which were - posted to the shareholders
transfer and due to the same, such inter-se transfer was not disclosed in the Disclosures - P& S18€ (Rs) . either madet W“P?hm E‘aklf}gt?l public announcement or not reported for exemption as per the . Date of opening of the Offer Friday December 02, 2005
i 8 i Parei i requirements of the Regulations. —
for year ending March 31, 2001. .® :anm%sazr: g;ﬂg?éhaéelmlﬁges)%l;mg :rea;edreednglew ttggﬁ?m(él: E;f::nges in terms of Regulation 20(3) - q . g . . . . . Last date for revising the Offer Tuesday December 13, 2005
(i) As per the Disclosures filed for the year ending March 31, 2002, the aggregate * PP 99 -5.2 Asrequired under Regulation 16 (ix) (as applicable on March 31, 1998), the Acquirer Group - Price/number of shares
shareholding of the Promoters and PACs was 3,672,568 Equity Shares representing - These are the hlghesl prices paid by Acquirer Group for acquisition of Equity Shares during the period , does not intend to dispose of or otherwise encumber any assets of Aroni in the succeeding - Last date for shareholders Frid b ber 16. 2005
89.03% of the total paid up capital. This change in the shareholding of the Acquirer . Of 28 weeks prior (o respecive Trigger Dates. two years except in the ordinary course of the business of Aroni and in any event, shall not do . E.lﬂ d ate orﬁ arenolders for dered riday ecember 16,
Group was due to the following changes — .9 Source: Capital Markets, Capitaline S0 except with the prior approval of the shareholders of the Aroni. ‘i’rV]'ttheri"#g:Q their acceptance tendere
. . . . . @ Price adjusted on account of increase in equity share capital due to issue of bonus shares in the ratlo
(a) The 160,000 Equity Shares acquired by Mrs. Meena Kothari (as explained in = ¢1"">\1ade on December 20, 1997. . STATUTORY APPROVALS/ OTHER APPROVALS REQUIRED FOR THE OFFER Date of closure of the Offer Wednesda December 21 2005
paragraph viii above) were not lodged for transfer, however, the same were - f . Y !
lodoed for transfer onl further it ransfer to Winro and J - ©  Each FCD of Rs. 35 each allotted to Saraswati, Winro,FDSIL and Jacgart on preferential basis were ’ "6.1 As of the date of PA, to the best of the knowledge of the Acquirer, there are no statutory Date by which tance/reiecti Thursd ] 05. 2006
ocge - _Or ransier only u.pon urther in er_'se ransier to Winro an acqaf g converted into two equity share at a price of Rs.17.50 per Equity Share. approvals required to implement the Offer. If however, any statutory or other approval becomes * una dir t);]:’ Olrf:fera\fv%ifl) dagg?nrt?rﬁacté%nan d urscay anuary 95,
(b) I;]Og(idnuéna Jacqgart e_\cguwed_ 46,f750 5(1U|gyosgggis_ 0252%?;% 5, 2001 |r]1 I;Y . As per the table above, the maximum price per Equity Share is Rs.31.50 and maximum * applicable, the Offer would be subject to such approval. . the corresponding payment for the
i aghag;nsgop:gouirztgnéﬁ TSmOSl(JJXNeré ol elg for transier g‘gg‘fsrvoon ih: © consideration (Price + Interes() per share is Rs.66.70 per Equity Share. Hence, Rs.31.50 per * 6.2 In case of delay i receipt of statutory approval, if any, SEBI has the power to grant an ° acquired shares andior the unaccepted
dgtetgf his PA 1,7(;10 Eqdity Syharés are yet (0 Ee tansforred in the name of . Equity Share has been determined as the Offer Price. extension of the time requir_ed for payment of the co_nsideration_ under the Offer provideq that shares/share certificates will be
Jacqart; 2.6 Inview of the information mentioned above, in terms of Regulation 20(3) (as applicable on E]enAhcqu'lfretLagéer to pay Iﬂaerestt in ffllffccl)rgafncelztw?f;hREgU'ﬂll_Oﬂ 2_2(13 ofthe tR;]eguIatlt_mtsA : dispatched/credited
. i i 31, i is iustifi . . urther, if the delay occurs due to willful default of the Acquirer in obtaining the requisite
(c) 1,000 Equity Shares acquired by Ms. Tejal Kothari on September 22, 1994 in her . the Trigger Dates), the Offer Price of Rs.51 50' per Equity Sharg s justmeq as follows . approvals, Regulation 22(13) of the Regulations will become applicable. . 9.18 The attention of shareholders may be invited to the fact the Letter of Offer alongwith the
maiden name Ms Tejal Doshi, were lodged for transfer during the year 2002 and * Therewas no preferential allotment of equity shares of Aroni made during the 12 months ) ) ) o ) . Form of Acceptance would also be available at SEBI's website http://www.sebi.gov.in.
accordingly the same was reflected in the relevant Disclosures; and prior to the Trigger Dates, to the Acquirer Group except issue of Equity shares on ~ 6.3 As prqwded under Regulation 27 of the Regul.auons, the Acquirer will not proceed with the 10, GENERAL
(0 The shareholding of the Acquirer Group decreased by 483 Equity Shares as the ) December 17, 1998 on conversion of 5,00,000 FCDs of Rs.35 eachissued on preferential * Offer in the event of any statutory approval being refused. s . - .
same were bein ?\eldb M Aqrastu Husseﬁn whoresi nedyasadirgctor of the Compan . basis to Saraswati, Winro, FDSIL and Jacqart on October 31,1994. Each FCD was * "7. OPTIONTO THE ACQUIRER IF PUBLIC SHAREHOLDING REDUCES BELOW THE LIMIT © 10.1 Shareholders Who_ have accepted the Offer by tendering the requisite documents in
with effect from?\darch %'9 2003 and hence the shargholding of the Acquirer Groupp ag . converted into two Equity Share at a price of Rs.17.50 per Equity Share. SPECIFIED IN THE LISTING AGREEMENT . terms of the Pu_bllc Announcement or the Letter of Offer can withdraw the same
per the Disclosures filed for the year ending March 31, 2004 is 3,672,085 Equity + Asmentioned in paragraph 2.3 above, Rs.31.50 per Equity Share was the highest price in publi ing bei 0 ing . upto three working days prior to the date of the closure of the Offer.
A h S R . ] ! g ] ; : . As the Offer would result in public shareholding being reduced to 10% or less of the voting . ) S . .
Shares representing 89.02% of the total shareholding/voting rights. paid by the Acquirer Group to acquire shares of Aroni. Except as mentioned in the table p - . 10.2 If there is any upward revision in the Offer Price before the last date of revision
. above and disclosed under para 1.6 above, Acquirer Group has not acquired any equi capital of the Target Company, the Acquirer undertakes to disinvest through sale of such. i.e. D ber 13, 2005) ithdrawal of the Offer, th Id be inf d b
(xi) As per Disclosures filed for year ending March 31, 2004 and March 31, 2005, the . sha:’es of Arlonl |nclug|n bp way of allo\{ment?rl:la ub|ltltj%l' riohis lss%lé' durin yth?emz% number of Equity Shares within a period of 6 months from the date of closure of the Offer, so . (|.fe. SCET Zr , 2005) or ":'. rt::]wa orthe Otter, the same ;]Nou the in qrmel Py ‘a’?y
shareholding of the Acquirer Group has been 3,672,085 Equity Shares representing 9 by way p 9 9 as to satisfy the requirements of the listing agreement entered into with the stock exchanges. of a Public Announcement in the same newspapers where the original Public
89.02% of shareholding/ voting rights to the total paid-up capital. Furthermore, there week period prior to the Trigger Dates. . Announcement appears. Such revised Offer Price would be payable to all shareholders
have been no inter-se transfers amongst the Acquirer Group during this period. + The Acquirer Group has not acquired any equity shares of Aroni under any agreement * 8- FINANCIAL ARRANGEMENTS w?fo tender their shares at any time during the Offer and which are accepted under the
(xii) The dates mentioned above under para (i), (v), (v), (vi), (vii), (vii), and (i)(b) are the referred to in Regulation 14(1). "8.1  The maximum purchase consideration as per the Offer Price including the interest payable - Offer. _ o
trigger dates (hereinafter referred to as “Trigger Dates”) under the Regulations. ’ + As perthe four Valuation Reports prepared on the basis of audited accounts of Aroni for * :’gthetAqut“t’ﬁfx _astsumltng ful actcefp';aniggf;gel Okgeﬂ WIOUIIdtb% %i%%/m lakhs. Thl? lnC|l3dE|38 + 103 Ifthere is a competitive bid:
. — h : FY 1997, FY 1998, FY 1999, FY 2000 and FY 2001, the highest fair value is Rs.27 er € Interest the Interest amount of ks.159.43 laknhs calculate 0 per annum from July - «  The public offers under all the subsisting bids shall close on the same date:
1.7 Inrespect of the details provided in paragraph 1.6 above, the following must be noted — h 9 P 28, 1998 upto January 5, 2006 being the scheduled date of dispatch of consideration to - P ) - g. ) ) L

. . ; ; ; . Equity Share. . . - ; « As the Offer Price cannot be revised during seven working days prior to the closing
(i) Mr. Ashwin Kumar Kothari and Mr. Rohit Kothari had sold 1,800 and 200 Equity - ) ) _ those shareholders who have tendered their Equity Shares in the Offer, assuming full . P h -

Shares respectively in the year 1994, however, such Equity Shares have not been 2.7 As on the date of the PA, the Acquirer Group holds 3,672,085 Equity Shares representing acceptance date of the offers/ bids, it would, therefore, be in the interest of the shareholders to

lodaed by the buyers for transfer till the date of this PA and therefore. the shareholdings 89.02% of the fully paid-up equity share capital of Aroni. Other than the above, no other * o . . . . ' wait till the commencement of that period to know the final Offer Price of each bid
ged by the buy > - ’ : cings . shares are held by the Acquirer Group in Aroni. 8.2 In accordance with the provisions of Regulation 28 of the Regulations, the Acquirer has - and tender their acceptance accordingly.

of Mr. Ashwin Kumar Kothari and Mr. Rohit Kothari are overstated to that extent; and Yy q p " . : p gly.

- ) ) ; . . ' "2.8 The Offer is being made in order to remedy the violation of the Requlations caused due to - established a bank guarantee in favour of the Manager to the Offer for Rs.85.00 lakhs (being - 10.4 The Acquirer has not been prohibited by SEBI from dealing in securities, in terms of

(i) As on the date of this PA, a total of 2,000 Equity Shares acquired by Jacqart (as . < ineh r91 ding of th . Y Ihe with k‘g icofferi . not less than 25% of the total consideration payable) through HDFC Bank, HDFC Bank . =" .o one o c14B of the SEBI Act. 1992 '

explained in paragraphs vii and ix above) have not been lodged for transfer and increase in shareholding of the Acquirer Group in Aroni without making a public offer in terms House, Senapati Bapat Marg, Lower Parel, Mumbai — 400 013 (hereinafter referred to as the . ections 1Ssued u's e

therefore, the shareholdings of Jacqart are understated to that extent. ) of Regulation 11(2) of the Regulations and is not being made pursuant to any proposed “Escrow Bank’) and has also deposited with the Bank a sum of Rs. 3.50 lakhs (being notless . 105 There are no Directors representing the Acquirer on the Board of Directors of the Target
Hence, overall as on the date of PA, the shareholding of the Acquirer Group is 3,672,085 . ch;r:sg?]?g shares in Aronito be made either by way of an agreement or market purchases than 1% of the total consideration payable), as and by way of security for fulfillment of the | Company as on the date of Public Announcement.
Equity Shares representing 89.02% of the total shareholding/voting rights ‘29 A\]II c y iy Shares tendered and ed 10 the Offer il b cedl by Winro - ogligations unr(]ier the R99U|aéi0r?5- This bank glrllafanf}ee shall Ibe V?]"d ti': Mar;:hh31, 2006. 106 None of the Directors of the Acquirer hold any shares in the Target Company as on the

- ' i P . : quity Shares tendered and accepted pursuant to the Offer, will be acquired by Winro The Acquirer has empowered the Manager to the Offer to realize the value of the Escrow date of PA except Mr. V.V, Sureshkumar who is holding 2,040 equity shares as on the said

1.8 The violations/non-compliances of the Regulations due to the acquisitions by and inter-se - Commercial (India) Limited (*Acquirer”), subjectto terms and conditions set out herein andin * Account under the Regulations. . G p Y quity
transfers of Equity Shares amongst the Acquirer Group on the Trigger Dates mentioned in . the Letter of Offer to be sent to the shareholders. ) ) ) ) ) ) . . )
paragraph 1.6 above were unintentional in nature and no open offer in terms of Regulation o . . 83 The Acquirer’s statutory auditors M/s. Ajimera Ajmera & Associates has confirmed vide letter  10.7 Pursuant to Regulation 13 of the Regulations, the Acquirer has appointed JM Morgan
11(2) was made by the Acquirer Group. However, it may be mentioned that in respect 210 The Offer is not subject to any minimum level of acceptance and the Acquirer will acquire all - dated October 10, 2005 that the Acquirer has sufficient resources to fulfil its obligations in Stanley Private Limited as Manager to the Offer and MCS Limited as Registrar to the
thereof, there have been no shareholders’ complaints nor has any action been initiated by the Equity Shares that are tendered in valid form in terms of the Offer upto a maximum of full under the Offer. On the basis of the above, the Manager to the Offer has satisfied itself Offer.
any regulator. : 452,915 Equity Shares representing 10.98% of the fully paid-up equity share capital of Aroni. : that the Acquirer has the abilfy to implement the Offer in accordance with the Regulations. * 108 The Board of Directors of the Acquirer accepts full responsibilty for the information
Therefore, the Offer is being made to rectify the violations made by the Acquirer Groupin 3. INFORMATION ABOUT THE ACQUIRER .9, TERMS AND CONDITIONS OF THE OFFER . contained in this PA and also for the obligations of the Acquirer as laid down in the
terms of certain acquisitions made by them without making a public announcementorinter- 3.1 The Acquirer was incorporated under the name and style of “Winro Commercial (India) Limited” . Regulations and any subsequent amendments made thereof.
; ; ; Ehe gy ) RA o - 9.1 The Letter of Offer together with the Form of Acceptance cum Acknowledgement and Form -

o onecS out reportng e same for exempton as per the. - as alimied company on January 15, 1983 vide Certifcate of Registraion No- 35688 0 1983 . " yincrawal wil be mailed o the all the shareholders of Aroi (except the Acquirer and - 10.9 For further dlais please refr to th Lettr of Ofe and the Form of Acceptance cum

. feth : ina this ot e ba . ':S“ed bﬁfbglRegEtﬁ' (t)f C%')%pg;f?ryv eAst Bengal withits rgglsct:err?? Of{m? atClS, Chmaranjar: . persons acting in concert with the Acquirer) whose names appear on the Register of Members . Acknowledgement to follow.

19 The Acquirer Group vide this PA is making this offer to acquire the balance 452,915 Equity venue, 4 loor, Kolkata - /00072, The Acquirer was issued a Lertificate for Commencemen of Aroni and to the beneficial owners of the shares of Aroni whose names appear on the iqi i i
Shares of Aroni representing 10.98% of shareholding/voting rights to the total paid-up equity *  of Business pursuant to section 149(3) of the Act on January 24, 1983 by the Registrar of * ici i itori i i ’ Eligible persons to the Offer may download a copy of this Public Announcement
. 9 g " . h PEMEY - . beneficial records of the respective depositories at the close of business on October 14, from SEBI's website at www.sebi.gov.in. Eligible persons to the Offer may also
capital. However, as there is no intention to delist Aroni, the Acquirer Group shall divest its Companies, West Bengal. “Gnaifi " -2CULYUVIT
shareholding/ voting rights in Aroni in the manner as described in paragraph 7 of this PA. - h irer i dini di d fi it . 2005 (the "Specified Date”). . download a copy Of. the Letter O.f Offer and Form O.f Acceptance-cum-
.32 The Acquirer is engaged in investment, trading and finance activites. .9.2  The acceptance of the Offer is entirely at the discretion of the shareholders of the Aroni. The . Acknowledgement, which will be available on SEBI's website at www.sebi.gov.in
2. THEOFFER .33 The Acquirer is a listed company and its equity shares are listed on the BSE and the CSE. . Acqirer will not be responsible in any manner for any loss of Equity Share certificate(s) and . from the Offer opening date, i.e. December 2, 2005 and tender their shares using
21 The Acquirer is making this PA to acquire upto 452,915 equity shares of .34 s pertne disclosures in terms of Regulation 8(3) filed by the Acquirer on April 15, 2005, the - offer acceptance documents during transit and the shareholders of Aroni are advised to . the same.
Rs. 104';6“3’2 geopreseEmm_g 150598% (t)rf1 thg#ullsépalq-uii eq_mlty shtar?é:apggl z%f AmrI]EI at_ta . details of shareholding of the promoters and persons having control over the Acquirer as on . adequately safeguard their interest in this regard. . Manager to the Offer Registrar to the Offer
grr']‘;?eo c alsr£u| ated F;?rm S:J;% of i?o/g b eer anr?tﬂmrflrcoenz qullj; ;rée;%s%oup; Jan ar';esr 2%36y . March 31, 2005 are as under - . 9.3 Equity Shares that are subject to any charge, lien or encumbrance are liable to be rejected. . —
i.e., the scheduled date of the payment of consideration (the interest amount being subject * (8) The Promoters being, Mr. Ashwin Kumar Kothari, Mrs. Meena Kothari, Mr. Rohit Kothari, - 9.4 Shareholders who hold shares in physical form and wish to tender their shares will be required * b MCS Limited
to change depending upon the actual date of dispatch of such payment of consideration). MFS-PSCaZIIEL K(')EEIEUE)AShWHIII Kl_lm?fhKfIJéhaﬂzgglig)d E\Sh_nghKumaf Kothari (S)Zg'*sl;;) . to send the Form of Acceptance cum Acknowledgement, original share certificate(s) - JM MORGAN STANLEY Sri Venkatesh Bhavan, Plot No. 27
: f ; [ i an othari are collectively holding 280, quity Shares representing 22.39% . accompanied with blank transfer deed(s) duly signed to the Registrar to the Offer, MCS - JM Morgan Stanley Private Limited Road No. 11, MIDC, Andheri
2.2 Th h f Al I he B k Exch: L M : i P S ; ; L : N ’

The equity shares of Aroni are listed on the Bombay Stock Exchange Limited, Mumbai - of the total shareholding/voting rights of the Acquirer; and . Limited (hereinafter referred to as the “Registrar’) at their office at Sri Venkatesh Bhavan, . 141, Maker Chambers I, East),Mumbai — 400 093
(“BSE”) and the Calcutta Stock Exchange Association Limited, Kolkata (‘CSE”). With ) ° ] ' o ) ; - . . ! . .
reference to the Trigger dates, the Equity Shares were infrequently traded on the BSE and - (b) The PACs being, Mahotsav Trading and Finance Private Limited, Sareshwar Trading - Plot No. 27 Road No. 11, MIDC, Andheri (East), Mumbai — 400 093 either by hand delivery . Nariman Point, Mumbai - 400 021 Tel: +91 22 2821 5235
CSE in terms of Regulation 20(3) (applicable as on March 31, 1998). However, as on date - and Finance Private Limited, Four Dimensions Securities (India) Limited, Jacqart, .~ during normal business hours or by Registered Post on or before Closure of the Offer, ie., , Tel: + 91 22 5630 3030 Fax: + 91 22 2835 0456
of PA, equity shares of Aroni are frequently traded on BSE. (Source: http:// . Saraswatiand Sam Jag Deep Inveostments Private Limited are collectively holding 345,600 . gecgmber fZi 200t5 in accord:n'fe WIlthdthe lnsttructlons specified in the Letter of Offer and | Fax: + 91 22 2204 7185 E-mail: mcssvb@eth.net
www.bseindia.com). . Equity Shares representing 27.59% of the total shareholding/voting rights of the Acquirer. | e Offﬂ Of Acceptance cum Act IHOW e g.emen - . o i E-mail: kushal.d95h|@ mmorganst_anley.com Contact Person:Mr Ashok Gupta

2.3 As mentioned in paragraph 1.6 (iv) above, on March 31, 1998, the Acquirer purchased - 3.5 Acquirer’s total income for the financial year ended March 31, 2005 were Rs 20729.51 Lacs . 9-5  The Registrar has opened a special depositary account with HDFC Bank Limited Beneficial . Contact Person: Mr. Kushal Doshi
6,600 at a price of Rs.31.50 per Equity Share. Apart from this, all other changes in . as compared to Rs 25658.86 Lacs for the financial year ended March 31, 2004. Profit after . owners and shareholders holding shares in dematerialized form, will be required to send | Offer Opens on: December 2, 2005 Offer Closes on December 21, 2005

tax for the financial year ended March 31, 2005 was Rs 648.12 Lacs as compared to |
Rs 1380.13 Lacs for the financial year ended March 31, 2004. For the financial year ended

their Form of Acceptance cum Acknowledgement to the Registrar by hand delivery during

shareholding or inter-se transfers amongst the Acquirer Group as described above in . 0 ( r
normal business hours or by Registered Post on or before the closure of the Offer, i.e.,

paragraph 1.6 of this PA have been made at prices below Rs.31.50 per Equity Share. On behalf of Winro Commercial (India) Limited

Interest @ 15% per annum has been calculated from the date 120 days after this date i.e., March 31, 2005,Acquirer had a Book Value per share of Rs 303.31 as against Rs 251.54 for * December 21, 2005, alongwith a photocopy of the delivery instructions in “Off-market” mode " sdl-
July 28, 1998 up to January 5, 2006 (scheduled date of dispatch of consideration to the * the financial year ended March 31,2004. For the financial year ended March 31, 2005, Acquirer * or counterfoil of the delivery instruction in “Off-market” mode, duly acknowledged by the * Place : Mumbai Mr. A. N. Nair (Director)
Shareholders in terms of this Offer) which is Rs. 35.20 per Equity Share making the total * has an Earning Per Share (EPS) per share of Rs 51.75 as against Rs 110.19 for the flnanual Depositary Participant (‘DP”), if favor of MCS Limited Escrow Account — Aroni Open * Date : October 10. 2005 Authorised Signatory

consideration payable under the Offer Rs. 66.70 per Equity Share. year ended March 31,2004. Offer” (“Depository Escrow Account”) filled in as per the instructions given below:

Admire



